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We have hearci V1T Pathalc earlier and
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so Mr. K.K Sh ajrj  

L a1i Mr. 	UL 	Ui U
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2. 	
The compj1iant has aHege that 

the directions  of the 
Trib , & dated 398 in OA 

 

0 ,'92 had not been comD?jed 
Wjt}i h\ the resp)T-j15 Whj disposh)g of that OA, the Tribunal h ad

passed the fotiowig order n para 5. 
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Mat imained in the cirunistaflces I ho 
1; 

ue- 	 ld 
ui 	a L 

LL'e 112 
the nattr" of tcchn q l resjqnj0 It s seert frotn his letter 

dated 20, 12.90 tnat he had e
onnL]4ed in OQ c4 	
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o 	now and ifso from whc date and 
n what basis. The 	Depart 	idActed 
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to trea his ker dated 244, 

as a tdchnJ 	sia 	and. the 
annIlcot should be aiijp uthaterjpr 
benets are available to such catego1 of 
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iremer benefit for the service 
him in MES it shall do so. The enti 
rdse should be completed within fo7.  
riths from the date of recejjjt of a co 

;f this order. They shall not reject th 
laim of the app licant only on the ground 
nat this letter dated April 1981 was a 
siqnaron The letter dated 25.2.91 as at 
nneur A in sofrir as it denies benefits 

=oleiy on the ground that he had resigned 
om Government service is quashed. 

ft is clear that whatever benefits 

gorv of people who had left 

ined ONGC during the relevant 

to the applicant by treating the 

at a technically, In other words the qualifying 

'vice rendered by him in 
the MES is not forfeited only on the 

atjon. This order would be 

penslonary scheme and if there 

which provide that on tra.nsfer to 

iraJ Govenimeiit department the service 

d in governme departmet would also be 



Pensionerv contribution for the Government service to he 

iiccileu cLz 	h .  
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s utch contribution. 

3. The respondents have taken the view that the applicant 

wouci be entitled. to gratuit\ and no pension _lhe Tribunal 

had then 	directed the 	respondents 	vide order 	dated 

tha a detailed aashuld be fl 	d161L0 t 	 f 	 en\:ing  

pension in tf is case. Such af6davit has been filed b the 
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affidavit and find the complainant had put in 17 years of 

service in the MES. in other words he had put more than 10 

years of qualifying service hut less than 20 years of service. 

Pension is admissible for the service in ITES where a person 

A 	ti reui 	111 i&LUUi Uculue %\iiIi Ue uiCS. 	r'uit 	Oi uiC 

j-pfl (i <Ies states ha 

In the case of a Govemmen servw 
retirin n. accordance Wlth the provfs ions 
of these rules before completing quaifui 
serVje qf,  thTh-y-three uears. bt qfler 
completina  quaiitji service of ten years 
the amour of pension shall be 
P1oportionate to the C'j , 11  aunt 



adnssib le under clause (a) and in no case 
the amount of pens ion shall be less than. 
i C)-, n 	c's t r.n 	in -, r.rlrn --i en -in 	c-' n-s 	-i-i -  In 	 - 
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per rnensern" 

A Government servant 	is entitied to pensIon after 

superannuatIon5 A Government servant who has completed 
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entit'ed to peiion if he has retired after iving notice of not 

less thai three months in vriting to the appomteng authority, 

è 1115 5COCie b tiìe aurLliont\. As such there is no 

entitlement of pension for the service rendered in the 
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the service rendered by the applicant in the MES would not 

be wiped out if there is a pensionary scheme in the new 

esta 	m blishent and if the rules provide for taking into account 

the nast service rendered in Government service, if necessary I 

by payment of pen-sionar contribution. The ONGO has no 

such pensionarv scheme, There is thus no question of adding 
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Dated: 

Submitted : Hon'ble Jice Chairman & 

Hon'b'le Mr. A,3.Sanqhavi, Member (j) 

Hont ble Mr 0 G.C. 5rivastaJa, Member (A) 

Certified Copy of order da ted 	 in cA/t1ao 

cp/Jj -4, CrDn 	f'a 
of 	 passed by the 

3upreme Court/Hj.t ga inst the JudgmentLa 1 

C 	passed b this Tribunal in 	/°4! 	plaued 

for perused please. 
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2çHon'ble 'lice Chairman 

HonTble Mr,A.5.SanyhaVi, Msrnbsr (3) 

Hon' ble ibr. C.C.Srivastava, 



All communications should be 

addressed to the Registrar, 

Supreme Court by designation, 
NOT by name 
Telegraphic address :- 

"SU PR EM EC 0" 

y )f  

c_ DNo. 659/2002/XVII 

SUPREME COURT 
INDIA 

NEW DELHI 
Dated: 3rd September,2002 

FROiI: 
TH ASSIS'J.ANT R1ISTRAR, 
SUPRENE COURT OF INDIA, 
NEW DELHI. 

To. 
Ke Re:istrar, 

/Centra1 Administrative iribunai, 
Ahmedabad Bench Ahmedabad. 

CIVIL APPEAL NO. 1458 CF 2002 
(CAT Contempt Petition No. 5b 01 1999 ) 

Ganesh Rain 	 ... Appellant 

Versus 

Mr. Singh Chief Engineer & Ors. 	 ... Respondents 

Sir, 
In pursuance of Order XIII, 9.ule 6, S.C.R. 1966, I am 

directed by their Lordships of the Supreme Court to transmit 

herewith a Certified Copy of the Order dated the 21st August,2002 

in the Appeal abovemefltiOfled. The Certified Copy of the Decree 

made in the aforesaid appeal will be sent later on. 

Please ackntledge receipt. 

/ 	
Yours faithfully, 

ASSISTANT REGISTRAR 

A" 

/ 

L(A 
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All communications should be 

addressed to the Registrar, 

Supreme Court by designation, 

NOT by name 

Telegraphic address :- 

"SUPREMECO" 

D.No.65912002/X\' [i/Xi[1-6. 

SUPREME COURT 
INDIA 

NEW DELHI 

Dared this the I Oh (ia\ 01 cptmher. 2002. 

I \From the legistrar(iudiciaD, 
/Supreme Court of India, 

?/ ewDe1h. 

I,: 	11<egistrar, 
Central Adminisative Tribunal, 
1\hrnedabad Bench, Ahmedabad. 

CIVIL APPEAL NO.1458 OF 2002. 

Ganesh Ram 	 .Appellant 

Versus 

Mr. Singh & Ors. 	 .Respondents 

Sir, 

In continuation of this Registry's letter of even number dated the 3 111  

nternber.2002, 1 am directed to transmit herewith for necessary action a certified 

..upy of the Decree dated the 21st August, 2002 of the Supreme Court in the said 

Heak acknowledge receipt. 

Yours faithfully 

°*— 
tor REGISTRAR(JUDIC1AL) 

\ \_ 
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Ganesh Ran 

N TIL SUHHLML COUR 1 	(La- 1. NI) LA 

/ll. AlH H All 	)UllIl)TCT 1iOli 

(-:1 Vii 	APPRALNO. 1 43 QF ;iØ 17) 

ye rsns 

CMrtifie 	he tru 

A$SL, 	Jtrar (id) 

I •............... 
Supteme Cort f Ic: 

.Appellant 
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Respondents 

ORDER 

Appeai admitted. 

ri a oppoal has been prferred from the order of 

the Central Administrative Tribunal, Ahmedabad Bench, 

Ahmedabad rlirrni ss I nq the appl I cati on for contempt 	The 

subi cot rtter of the contempt appl I cati on was an order 

passed by the respondents 	refusIhg to pay the 

petitioners pension for the period of h:is service in 

the 	M. E. S. 	The Tribunal 	held in the 	contempt 

oppl ca ion that the refusal was justi f ed. 

H5i i ne regard to the flature of order of which It 

is alleged that the respondents have commi tted contempt, 

o ure or tho view, L Li. the Tribunal should lae held 

that. by paril ng the 'mpugned 	order there  was no 

contumaciuus conduct.. 	The application should, have been 

rei ected i N 1 i ml ne on that ground. 	There was no 

c 	 :the Tribunal to go into the merits of the 

p 



orar as ed by the respondents. We accord I ngl y d smi ss 

the appeal in the aforesaid circumstances. We make it 

clear that we are not expressing any view on the merits 

thn 	rugned decision taken b the respondents. 

ers3hai 1 be no order as o Costs. 

................................J. 
RUM\ 	L) 

New De 1h, 

(ARIJIT AST) 
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Sup.C. 52 

IN THE SUPREME COURT OF INDIA 
cdipmed to be tme copy 	1 

Assstflt RegiSt'' fJwdl) 

preme Court of 

QIWL4Pfik QJ 45 	 - — 
(Appeal under Section 19 qf the Contempt of Courts Act, 1971 jm 
the Order dated the 19' July, 2001 q)' the Central Administrative 
Tribunal. ,4htvvedabad Benek 4ivniedabad in Contempt Petition No. 
56 of 19991. 

(hines!, Ram 
rio 54 Gandhi Chowk Chowpatti, 
Tehsl I Jaora, Ptstrlct Rattan, 
M.P. 	 .Appellant 

Versus 

I. Mr.Singh 
Chiçf Engineer or his Successor 
in office Central Zone, 
[ducknow, U.P. 

. Mr. Arvindkumer, Cot. 
Or his successor in office 
Contvnamter Wov'ks Evtgineer, 
Rhqf P). 

LMr. B. irinrn'os'i, MqJtr 
or his successor in office 
Garrison Jnglneer (11S), 
MFTOW Cantt, M.P. 	 ..Respondents 

jJ,uri &1jl 
CORAM. 

lION BLE MRS.JVSITCE RLTMA PAL 
11IR 41crrc4 rART, nr PASAYAT 

For the Appellant: 	Mr. Niraj Sharma, Advocate. 
ror the Respondents: Mr. Mukul Rvihtagl. Additional Solicitor 

General of India, 
fM/s. R.N. Poth!ar. Satpal inIh and R.V. 
!Ja!arain Das, Advocates with him). 

t 

tTICIVIL APPELLATE JURIS 

615189 
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Th ippeil abv nentcmed being called ott for hearing 

before this Court on the 21' day of August. 2002; UPON perusing 

the record and hearing counsel for the parties herein, THIS (X)VRT 

without expressing any view on the merits of the Impugned 

decision taken by the respondents P0TH ORDER: 

1. THAT the appeal above-mentioned be and Is hereby dismissed; 

2THAT there shall be no order a. to cc~~Ls uf thL oppeal In this 

rLr1*JJsi9) VII iyytI T'W'YV 

punctually observed and carried into wevution i,y all cone'ied; 

1k 
WITNESS the Hon'ble Shrt Bh!uprIder lVt'th irp.il, Chief 

Justrlce of India, at the Supreme Court, New De1hi dated this the 

21 	day of August, 2002 

310~ 

I&P OfJj* 1 
Jt)IJVT REQ4STRAR 



SUPREME COURT 
1M1NJClVlL APPELLATE JURISDICTION 

1V1L AAL NO.14580? 2002. wvbz 

(ktne&, 	 .• 	
Appellant 

Versus 

Mr. Singh & Ors. 
Respondent 

CENTIML A isiiri I 

contempt Petition No.56 of 1999 
DECR1E DiSMISSING TilE ' 	(I NO 
ORDER AS T) (t3S 

21st 	day of 	 200 2. 

MrNLraj Sharvna. 

tite AppeLknt. 
n Record for 

No. of folios 

Mr. B.V.Balram Das, 

Advocate on Record for 	 the Re 	rnts 

Jkandwal/ 


